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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
OCriginal Applications No. 282 and 283 of 2003.
Date of Order ; This the 21st Day of January, 2004 .
The Hon'ble Sri Bharat Bhusan, Judicial Member.
The Hon'ble Sri K.V.prahladan,Administrative Member.

Shri Athckpam Tomba Singh, (O.A.282/03)
Veterinary Field Assistant,

7th Assam Rifles,

resident of Thoubal Athokpam,

P.Os & PL.S. ThOUbalp

Dist. Thoubal, Manipur.

Shri Haripada Dinda, (0.A.283/03)
Veterinary Field assistant,

Assam Rifles,

resident of Village Benia,

Dist. Mandinapore,

P.O.Debl‘a Bazar. West Beﬁgalo * o e ApplicantS-

BY Advocate Sri aA.M.Singh.
- Versus -

1. Union of India through the Secretary
to the Government of India, Ministry of
Hcme Affairs, New Delhi.

2. Secretary to the Government of India,
Ministry of Finance, New Delhi.

3. The Director General,
Directorate of Assam Rifles,
Shillong=-753001.

4. The Commandant,
7th and 15th Assam Rifles. e« « « Respcndents.

Sri A.Deb Roy, Sr.C.G.S8.C. in bcth the cases.

CRDER (CRaL )

n——

SRI BHARAT BHUSAN,MEMBER{J)

The present two Original Applications involving identical
guestions of law and facts are being disposed of by this
common order.
2. Heard Sri A.M.Singh, learned counsel for the applicants
and Mr A.Deb Roy, learned Sr.C.G.S.C for the respondents.
3. The issue relates to upgradaticn of pay scales of
Veterinary ¥Field assistants serving in Assam Rifles to k.
4000-6000/- in parity with those of other counter.parts.
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The Reliefs claimed is as under :-

91) Respondents be directed to upgrade the pay
scale of VFA (Assam Rifies) to Rs.4500-7000/-
in parity with Compounder (BSF) or at’least to
Rs.4000-6000/~ in parity with thosé of other

paraveterinarians w.e.f. 01.01.1996;

(ii)to direct the Respondent to consider‘for
changing the nomenclature of the present Petition-
er's post of VFs either to Veterinary Assistant
or Assistant Veteminarian or Animal Husbandry

Asstt., or Compounder.

4. Sri A.M. Singh, learned counsel for the applicant
states that exactly similar matter had earlier been decided
by the Guwahati Bench of the Tribunal in O.A. 65/2002 (Copy

of the order placed at Annexure A/10), wherein the directions

‘were given as under -

"We have heard Mr A.M. Singh, learned
counsel for the applicant and also Mr.
A.K. Choudhury, learned Addl. C.G.S.C.
for the respondents at length. Consid-
ering the facts and circumstances we
are of the opinion that the matter
requires no further adjudication from
our end. The Government has taken a
decision in principle and in view of the
pendency of the Court proceeding the
authority 4id not take any step for
implementation of the matter. In view
of the clear statement made by the
respondents we dispose of this applica=-
tion with a direction to the respond-
ents to implement the undertaking as
expeditiously as possible, preferably
within a period of three months from the
date of receipt of this order."

5. The learned counsel for the applicénts urges that
though they have already submitted represenations to the
respondents seeking relief on the afofesaid lines yet they
have not yet.been informed the outcome of the same. But the
learned counsel for the respondents confiended that the cppies

of such representations placed on file are quite sketch%pq

Contd...3
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in nature and as such they be directed to furnish fresh
'compréhensive representations. This being so, therapplicants
vin both the cases are difected to submit compreheﬁsive
indi?idual representations to the respondents within a peridd_
of 15 days'from today and thereafter the respondents shail
dispose them of within two months by passing a speaking
and reagsoned order after téking.into consideration the
‘observations made in the judgment dated 11.12.2002 passed
by the Tribunal in O.A. 65/2002. . ° '
Thé applications are accordingly disposed of. No
‘order as to costs. A copy of the Judgmént be placed in

case file of O.A. No. 283/2003.

IONR e s,
( K.V. PRAHLDAN ) | ( BHARAT EHUSAN )
ADMINISTRATIVE MEMBER B JUDICIAL MEMBER.
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Shri Athokpam Tomba Singh

Applicant.

- Versus —

The Union of India and others.

Respondents

Sl Nomenclature Brief description of documents Page

No. of documents From To

(1) 2 ©)] )

1. | Application Application filed by the Applicant 1-15

2. | Affidavit Affidavit of the Applicant 16-17

3. | ANNEXURE A/1 | Certificate for passing Pre-University. /€

4. | ANNEXURE A/2 | Certificate for passing VFA Training. /7

5. | ANNEXURE-A/3 Letter of the DG AR dated 20
13/10/1988.

6. | ANNEXURE-A/4 Appointment order dated 19/12/1988. | -2/- 22

7. | ANNEXURE A/5 Relevant page showing pay scale of
the veterinary staffs of the Central| o4
Civil Service (Revised Pay) Ruies, '
1997 First Schedule of Part “A” .

8. | ANNEXURE A/6 Relevant portion of Section 30 of India 24

' Veterinary Council Act, 1984.

9. | ANNEXURE A/7 Relevant portion containing the pay

scale of Compounder, Central Forest| S~
' Service

10. | ANNEXURE A/8 Letter of DGAR dated 15/09/1998. L -3¢

11. | ANNEXURE A/9 Letter of DGAR dated 08/06/2001. 35- 34

12. | ANNEXURE A/10 | Chart duties. . 3F-%8

13. | ANNEXURE A/11 Relevant page containing Appendix-II 29
of the hand Book of ICAR.

14. | ANNEXURE A/12 | Order of the Hon'ble CAT dated
11/12/2002 passed in O.A. No.85 of | #0- %
2002.

15. | ANNEXURE A/13 | Decision of the DGAR in the matter of G3- 44
pay anomalies taken on 24/04/2001.

16. | ANNEXURE-A/14 | Representation dated 22/04/2003. s

. Date offiling :

Registration No. :

Signature of the Applicant



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench

Original Application No% 2"0?3003.

Shri Athokpam Tomba Singh, aged about 37 years, S/o
late A. Bira Singh, by occupation a Veterinary Field
Assistant of Assam Rifles now posting at 7" AR., a
;esident of Thoubal Athokpam, P.O. & P.S. — Thoubal,
District — Thoubal? Manipur.

Applicant.

- Versus -
1. The Union of India through the Secretary to the

Government of India, Ministry of Home Affairs.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

3. The Director General, Directorate of Assam Rifles,
at Shillong — 793001.

4. The Commandant, 7% Assam Rifles.

Details of Applications :-

1. Particulars of the order against which the application is made :-

Against the inaction of the Respondents in implementing the Central
Civil Services (RP) Rules, 1997 in the other words for non implementation of
the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of
the Assam Riﬂes which has bécn nomenclatured as Veterinary Field

Assistants (VFA).



2.

Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present case

where he wants redressal is within the jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3.

Limitation :-

The subject matter of the present case is as regards to unequal

treatment in implementing the CGS (Revised Pay) Rules, 1997. It is a case of

continuing cause of action which arises every month. Hence, the applicant

begs to submit the application is very much within time. Limitation Period

prescribed in Section 21 of the Administrationé Tribunal Act.

(A)

B)

Fact of the case :-

The Applicant is a bonafide citizen of India having permanent
residence at Thoubal Athokpam, P.O. & P.S. - Thouba], District -
Thoubal, Manipur. The Applicant passed Pre-University Examination
in the year 1986 under the Manipur University, Manipur. Thereafter,
the Applicant completed Veterinary Field Assistant Course frorﬁ the
V.F.A. Training Centre, Porompat, Veterinary & Animal Husbandry

Department, Manipur, Government of Manipur.

The Assistant Director (A) Directorate General of Assam
Rifles, Shillong-11 issued a public advertisement in various National
News Papers} for appointment to the post of Veterinary Field Assistant

(VFA for short) in the Directorate of Assam Rifles.

In response to the said advertisement the Applicant applied to the post

of Veterinary Field Assistant and the Directorate of Assam Rifles

- _..———l. ——



issued a letter being No.14015/48-78/S Nurse/ME(A) dated 13
October, 1998 with a direction to report for facing interview for the
said posf. On satisfaction of the Applicant’s overall performance, the
Selection Board selected the Applicant by the Selection Board vide
appoihtment order issued by Assistant Director(A) being
No.14015/25-85/FA/A-2(MED) dated 17" December, 1988 in the
scale of Rs.974-25-1150-EB-30-1570/- p.m. plus other allowances as
admissible under the existing Rules from time to time and posted at
10" Assam Rifles.
True copies of (i) Certificate for passing Pre-
University, (i) Certificate for passing VFA
Training, (iii) Letter of the DG.AR dated
13/10/1988 and (iv) Appointment order dated
19/12/1988 are enclosed herewith and marked
as Annexures-A/l, A2, A3 and A/4

respectively.

C. The present post of the applicant i.e. Veterinary Field Assistant
(VFA) and other posts known as Animal Husbandry Assistant, Compounder,
Dresser, Stockman, Stock Asstt. Vaccinator and Milk Recorder etc. are
categorised as paraveterinarians posts. They provide auxiliary support in

Veterinary and Animal Husbandry practices.

The minimum required qua]iﬁCétion of such post is matriculation with
diploma or certificate or experience of one or two years as the case may be.
Section 30 of the Indian Veterinary Council Act, 1984 also provides the
minimum qualification and nature of works to be done by such posts. The

relevant portion is hereby reproduced for easy reference.
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Sec. 30(b)  Practise Veterinary Medicine in any State :-

Provided that the State Government may, order, permit a person
holding a diploma or certificate of veterinary supervisor, stockman or stock
assistant (by whatever name called) of any state or any veterinary institution
in India to render under the supervision and direction of a registered

Veterinary practitioner, minor veterinary services.

Explanation - “Minor veterinary services” means the rendering of
preliminary veterinary aid, like vaccination, castration, and dressing of
woﬁnds, and such other types of preliminary aid, like vaccination, castration
and dressing of wounds, and such other types of preliminary aid the treatment
of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf.

Therefore, duties and nature of works of all such posts are to do minor
veterinary services which provides auxiliary support in Veterinary and
Animal Husbandry Service like vaccination, castration, dressing of wounds

or treatment of ailments etc.

D. That, im'tiélly, the pay scale of the said group of post (i.e. Veterinary
Staffs/or Paraveterinarian Post) were placed at the pay range from Rs.950-
1500-/- to 1200-2040/-. But now as per 5% pay commission report, the
Central Government revised the pay scale of the said Veterinary Staffs/or
paraveterinarian post equally to the pay scale of Rs.4000 to 100-6000/- by
naming the posts such as Stockman/Compounder/Stock Asstt./Animal
Husbandry Asstt./Dresser etc. All the concerned Department under Central
Service have implemented the said revision of pay, but in case of the post of

VFA of Assam Riﬂes,. the Directorate General Assam Rifles failed to
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implement such revision of pay by faking the chance of nonmentioning the
nomenclature of VFA in the column of Veterinary Staffs of the Central Civil
Service (Revised Pay) Rules, 1997. Instead of Implementing the Pay scale
given in the First Schedule of Part “B” of the said Civil Science (RP) Rules
1997 i.e. 4000-100-6000/- by taking analogy of the post or veterinary staffs
as described in Section 30 of the Indian Veterinary Council Act. 1984, where
it is clearly stated that what ever‘ name may be called, but the DGAR

implemented The C.G.S.(RP) Rules 1997 in Schedule “A” i.e. Rs.3200-4900.

True copy of the relevant page showing pay
‘'scale of the veterinary staffs of the Central
Civil Service (Revised Pay) Rules, 1997 First
Schedule of Part “A” Relevant Portion of
Section 30 of India Veterinary Council Act,
1984. are enclosed herewith and marked as
Annexures-A/S and A/6 respectively.

It will not be out of place to mention here that the post of Veterinary
Compounder attach to Central Forest Service was initially fixed at the pay
scale of Rs.800-1150/- less than the pay scale of VFA, Assam Rifles. But
with the new pay revision the pay scale of the said Vety. Compounder of

Forest Service is revised to Rs.4000-6000/-

The Petitioner begs to submit that the Compounder of BSF is also
enjoying the pay scale of Rs.1400-2300/- pre revised and after revised
Rs.4500-125-7000/- per month. It is also begged to submit that ihe nature of
work of Compounder B.S.F. is only to maintain pharmatical works under
supervision of a Register Veterinary Doctors. Whereas the nature of works of

the Petitioner’s post i.e. VFA of Assam Rifles include all the functions and



operation of Vety. And Animal Husbandry works such as treatment, minér
veterinary works maintaining pharmatical works. Inspection of animal health,
checking of meat supply to Troops, accompany with troops in field works
without supcrvisidn of any Doctors/Register Veterinary Practitioner. It is aiso
begged to submit that there is no Post of Doctors in Assam Rifles whereas
B.S.F. has having Register Veterinary Doctors/Practitioner. In other words,
the Veterinary Field Asstt. of A.R. are more workload and responsible than

the Compounder of BSF.

The Assam Rifles had submitted a proposal to Ministry of Home
Affairs to streamlines the pay structure of VFA Assam Rifles with

Compounder B.S.F./ITBP vide DGAR letter No.A/PERS/5™ pay/98 dated 15

September, 1998 and letter No.IL.14015/5™ CPC/98/A-1I/198 dated 08 June,

2001.
True copies of relevant portion containing the -
pay scale of Compounder, Central Forest
Service and letter of DGAR dated 15/09/1998
and 08/06/2001 are enclosed as Annexures-
A/7, A/8 and A/9 respectively.

E. That, on approach being made by the apph'oaﬁt, the Directorate

General Assam Rifles issued an official notification dated 15/09/1998 1984

(at Annexure-A/12) under heading of “Silent Feature of Pay Scale of Assam

Rifles Personnel”. It is stated at para No.20 of the said notification that the

Diectorate had taken up a case to upgrade the basic pay of VFA to Rs.4000-

6000/- and further stated that Ministry of Home Affairs is inclined to such

proposal.



F. That, as stated above the duties and nature of works of the VFA and
other posts like Stockman/Compounder/Stock Asstt./Animal Husbandry
Asstt./Dresser etc. are only minor veterinary service rendering preliminary
veterinary aids like; vaccination, castration, dressing of wound etc. Therefore,

the nature of works or work allocation of all the veterinary staffs (or para —

 veterinafian post) are almost same in view of the Section 30(b) of the said

Act. 1984. But in ground reality the VFA in Assam Rifles are more ordous
and than the other veterinary staffs of other Departmentél ~'
Charter of duties of VFA, Assam Rjﬁés -
APPX
(Ref to DGAR letter No.1.14015/C-
Duty/VFA/Med-4 dated 4™ Aug., 99
CHARTER OF DUTIES OF VETERINARY FIELD

ASSISTANT : ASSAM RIFLES.

1. Charter of duties of Field Assistant are as under :-

(a) Regular medical inspection to be conducted, to ensure fitness of
Animals, the Veterinary Field Assistant aqd proper record of such
inspections be maintained. |

(b) Regular medical examination and treatment of sick Animals held
at Battalion.

(c) Regular medical examination of Animals available in Dairy farm,
Poultry farm and Piggery farm etc. in the Battalion. |

(d) Veterinary Field Assistanf always accompany the Animal
transport when they carry lead from one place to another.

(e) Examination of MOH (Meat of Hoof) and inspection of dressed

meat issued to the troops.
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(f) Veterinary Field Assistant ensures that eggs supplied by
contractor dare fresh, of good average size and weight of 12 eggs
is not be less than 500 gms. Individual egg weighing less than 40
gms is not be accepted.

(g) Veterinary Field Assistant also ensures that Poultry live is healthy

and wall nourished.
A true copy of chart of duties is enclosed
herewith and marked as Annexure-A/10.
G. The Service of the VFA in Assam Rifles with one year certificate
course on Diploma in the Veterinary Science is also a Technical Post. In the
Hand Book of Indian Council of Agricultural Research (ICAR), it is clearly
pointed out that Field .A‘ssistant in Veterinary is also a Technical post vide
Appendix-II of the said Hand Book of ICAR.
True copy of the relevant page containing
Appendix-II of the Hand Book of ICAR is
enclosed herewith and marked as Annexure-
A/11.

It may also be relevant to mention that one similarly situated with the
present Applicant, Shri S. Manimacha Singh, VFA of Assam Rifles filed a
wr.it-petition‘No.798 of 1999 with a prayer to include VFA of Assam Rifles
in the category of “OTHER TECHNICIANS” in CCS(RP) Rules, 1997 and
the same is reproduced hereunder :- |
“XXII OTHER TECHNICIANS”

(a) Post requiring matriculation with some experience as

minimum qualification for direct recruitment Rs.4000-100-6000/-*



H. Thét, during the pendency of the aforesaid W.P.(C) No.798 of 1999,
the DGAR, Shillong again reconsidered the matter of the pay scale of VFA
and notified another office decision under the heading of “Progress of
Anomalies Cases” and in that at para No.7 it is stated that in 5 CPC of the
post of VFA and cquivalént grade in other organisation has been revised by a
single scale of Rs.4000-6000/-. A case has been taken up with MHA to
accord approval for implementation of revised scale to the post of VFA in
A.R. Case is under progress. From this i_t is crystal clear that the DGAR also
admitted that the other equivalent post/grade of other organisation or
department have benefited with the said revision of pay of Rs.4000-6000/-
and that DGAR is also willing to Mpleﬁent such revision of pay in case of
VFA, AR. But the appiicant cannot understand as to why the DGAR still
remain silent, it inay be the intention to wait the decision of a competent
court or tribunal as the applicant already started filing a writ-petition before

this present application (case) before this Hon’ble Tribunal.

In pursuance of the order of the Hon’ble Gauhati High Court dated
31/12/2001 passed in W.P.(C) No.798 of 1999, an Original Application being
No.O.A. No.65 of 2002 was filed before the Hon’ble Central Administrative
Tribunal, Guwahati Bench and the same was disposed of on 31/12/2002 with
the following direction :-

“We have heard Mr. A. M. Singh, learned counsel Jor the Applicant

and also Mr. AK. Choudhury, learned Addl C.G.SC. for the

‘respondents at length. Considering the facts and circumstances we
are of the opinion that the matter requires no further adjudication
Jfrom our end. The Government has taken a decision in principle and

in view of the pendency of the Court proceeding the authority did not
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take any step for implementation of the matter. In view of the clear
statement made by the respondents we dispose of this application with
a direction on the respondents to implement the undertaking as
expeditiously as possible, preferably within a period of three months

from the date of receipt of this order.

The application thus stands disposed of. There shall,

however, be no order as to costs.”

It is also pertinent to mention that the direction of the Hon’ble CAT
does not confine to the Applicant of O.A. No.65 of 2002 only, in fact, it
extends to all the VFAs of Assam Rifles. |

True copies of the order of the Hon’ble CAT

dated 11/12/2002 passed in O.A. No.65 of 2002

and decision of the DGAR in the matter of pay
anomalies taken on 24/04/2001 are also
enclosed herewith and marked as Annexure-

A/12 and A/13 respectively.

5. Grounds for relief with legal provision :-

(a) The Veterinary establishment in any organisation or Directorate or
Institute, there exist a certain post or posts which normally nomenclature as
VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Field Assistant (Whatever name may be called).
Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatment of animal. So works of every such
post (which is termed as pa?aveterinarian post) either of the Directorate of

Assam Rifles or B.S.F. or other Organisation are to be treated as same in
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view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And
moreso the minimum qualification of such post is matriculation with diploma
or certificate dr experience as indicated in the said Section 30(b) of the said
Act. 1984 ; so also as ciiscussed in para No.55.284 of the 5™ Central Pay
Commission by taking these different nomenclatured of post into one ground
as paraveterinarian post, the pay scale was recommended to revise equally to
Rs.4000-6000/- so that there may not arise any question of pay anomaly. The
Central Govt. also accepted and approved the recommendation and revised
the pay scale of such post to Rs.4000-6000/- by reflecting under the heading
“XXIV-Veterinary Staffs”(c) of the CCS(RP) Rules, 1997. Buf the
Directorate of Assam Rifles failed to implement the same without any cogent
reason and denied the right of the appli;:ant to enjoy the said rc‘vised pay

scale.

(b) The Pay Commission also discussed about other posts of
Technicians for which minimum educational qualification is only
matriculation with some c_:xpericnce and recommended to revise the pay scale
to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is
approved by the Central Government and included in the CCS(RP) Rules,
1997 and reflected in part B or column No.”XXI-OTHER TECHNICIANS”

for convenient the same is reproduced herein :

(a) The present Applicant also similarly .situated with the Petitioner of
0O.A. No.65 of 2002.

(b)  VFA of Assam Rifles is also a technical post and the minimum
qualification is matriculation with diploma or certificate (vide A/8 and

Section 30(b) of the Indian Veterinary Council Act., 1984). Looking
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in this angle too, the pay scale of VFA/AR is sought to have revised
to Rs.4000-6000/- |

() That, on the recent decision of DGAR (vide Annexure-A/18) it is
clearly stated and admitted that the pay scale of other equivalent

post/grade with the VFA/AR have already been revised to Rs.4000-

6000/-. So, it can be concluded that the DGAR had already expressed

their willingness to revise the said pay scale of VFA equally with
other counterparts.

(d)  That, the VFA/AR and its counterparts (or equivalent posts) in
different organisation or Directorate or Institute are all same and
equal either in the nature of works or in Iooking to the minimum
educational qualification. So, the principle of equal pay for equal
works is apph:cable in the present case as enumerated in Article 39(d)

of the Constitution of India.

6. Details of the remedies exhausted :
The Applicant filed a representation dated 22/04/2003 with a prayer
to the benefit of upgradation of pay scale from 3200-85-4900/- to 4000-100-

6000/~ per month. As such, the applicant declares that there is no remedy

available to him or provided under the relevant Service Rules except by way

of the present application.

A true copv of the representation dated
22/04/2003 is cnclosed herewith and marked as

Annexure-A/14.

7. Matter not previously filed or pending with any other Court :

No such application has been filed in any other Court or Tribunal.
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8. Reliefs sought :

(i) Respondents be directed to upgrade the pay scale of VFA (Assam
Rifles) to Rs.4500-7000/- in parity with Compounder (BSF) or at
least to Rs.4000-6000/- in parity with those of other
paraveterinarians w.e.f. 01/01/1996 ;

(ii) to- direct the Respondent to consider for changing the

nomenclature of the present Petitioner’s post of VFs either to
Veterinary Assistant or Assistant Veterinarian or Animal

Husbandry Asstt. or Compounder.

9. In the Interim :-
Any appropriate interim order be passed in the interest of justice.
Pendency may not be a bar to extend the benefit of order of the

Hon’ble CAT dated 31/12/2002 passed in O.A. No.65 of 2002.

Signature of the Applicant.

Datcdmphal, . Tomba G
The . / @/ %W(,, 2003.

By :- _
WJ//’

Advocate.

10.  The application is being submitted by hand through the Applicant’s
duly appointed counsel.
11.  Particulars of Postal Orders filed in respect of the application

fee :-
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e

. | 0

12. " List of enclosures :
| (Ij Application in triplicate;
(2) Afﬁdavif
(3') Postai Qrder No. | - dated
| 1n favour of the payee, fhe Registrar, CAT, Guwaﬁati Brahch,
Guwahati, | |
(4) 5 extra copies of the application for 5 Respondents.
5 In&ex in Form-1. «
(65 Receipt Slip.

(7) Vakalatnama. o \’

ek Bon gt
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VERIFICATION

1, .Athokpam Tomba Singh, aged. about 37 years, S/o late A. Bira

Singh, by occupation a V'eterinary Field Assistant of Assam Rifles now
posting at 7 AR., aresident Qf "I:houbal Athokpam, P.O.&PS. - Thoubal,
District — Thoubal, Manipur, do hereby verify that' the contents of paragraph
Nos. 1,4‘& 9 are true to personal knowledge and contents of Para Nos.2 and 3
are believe to be true on the legal advice and the contents of the para No.5,6,7
and 8 ére true and correct excepting those legal points and those legal pointé

are based on the information of my counsel Whjch I also verify believe to be

- frue.

Datcd/Imphél, - j} gw
The :scu‘)m,,&v 2003, ‘ T@mg—m _ ZL’
By :- B : |

Advocate.

To.
“The Registrar,
Central Administrative Tribunal,

‘Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

ORIGINAL APPLICATION NO. OF 2001.
Shri Athokpam Tomba Singh.
Applicant.
- Versus -
The Union of India and others.
Respondents.

AFFIDAVIT

I, Athokpam Tomba Singh, aged about 37 years, S/o late A. Bira

Singh, by occupation a Veterinary Field Assistant of Assam Rifles now

“posting at 7™ A.R., a resident of Thoubal Athokpam, P.O. & P.S. — Thoubal,

District - 'Thoubal, Manipur, do hereby solemnly affirm and state as

follows :-

1 That, I am the Applicant in the accompanying application. I have
gone through the contenfs of the present a‘pplication and as such 1 am well
conversant with the facts and circumstances of the case. I am presenting this
affidavit in support of the statements made in the said application. These are

true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4 and 9
are within my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be truc on the legal advice and the contents of the Para Nos.5, 6, 7



and 8 are based on the information received by me from my counsel which I

believe the same to be true.

3. That, the documents at Annexure-A/1 to A/14 are the true and correct

copies of their originals.

Dated/Imphal,

The 5 el 2003

Drawn up by :-

V

Advocate.

17

l74~ To ma gt»a"-
( Athokpam Tomba )

DEPONENT.
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ANNEXURE-/5

o

———T

A-36 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT

" THE FIRST SCHEDULE

1.

v b - (See Rules3&4)

n YRR
| - o . . =
. . Ii/,

fo

 PART - A

Revised scales for posts carrying present scales in Group ‘A’, ‘B, ‘C* & ‘D’
except posts for which different revised scales are notified separately. B

SL."" ' POST/--* PRESENT SCALE " REVISED SCALE
NO. GRADE (Rs.) (Rs.)
: 1. 2. 3. 4. ,
5 L. §-1 750-12-870-14-940 2550-55-2660-60-3200
! 2. ) 775-12-871-14-1025 2610-60-3150-65-3540
| 3. $3 800-15-1010-20-1150 2650-65-3300-70-4000
} 4, S4 825-15-900-20-1200 ~2750-70-3800-75-4400
‘ 5. S5 950-20-1150-25-1400 ~ 3050-75-3950-80-4590
3 " 950-20-1150-25-1500 ' )
X " 1150-25-1500
! | 6. $6 975-25-1150-30-1540 ~, 3200-85-4900 -
| 975-25-1150-30-1660 - "
| . 87 1200-30-1%40-30-1800 4000-100-6000
- 1200-30-1560-40-2040
s 1320-30-1560-40-2040
8. S8 1350-30-1440-40-1800-50-2200 4500-125-7000
1400-40-1800-50-2300 S
2 $9 1400-40-1600-50-2300-60-2600 5000-150-8000
1600-50-2300-60-2660 ,
10. $-10 1640-60-2600-75-2900 5500-175-9000
: 1. §-11 2000-60-2120 B 6500-200-6900
i 12 - - 7S442°  2000:60-2300-75-3200 6500-200- 10500
| . 2000-60-2300-75-3200-3500 _ o
| 13. §-13 2375-75-3200-100-3500 7450-225-11500
; 2375-75-3200-100-3500-125-3750 E
I 14, S-14 2500-4000 (proposed new 7500-250-12000
pre-revised scale) T
15. V- §-15 2200-75-2800-100-4000 8000-275-13500
: - 2300-100-2800 '
16, §-16 2630/ FIXED 9000/- FIXED
17, .+ . 817 2630-75-2780 9000-275-9550
18, §-18 3150-100-3350 10325-325-10975
| 19.  S-19 3000-125-3625 10000-325-15200-
; ; 3000-100-3500-125-4500
( 3000-100-3500-125-5000
i 20. $-20  3200-100-3700-125-4700 1065032515850




27, If the name of any person enrolicd on a State veterinary
register is removed therefrom in pursuance of any power - conferred
under this Act, the Council shall direct the removal of the namo
of such person from the Indian veterinary practitioners register.

oy, - N

28. Every person registered in the Indian votcrinary practitioncts
register shall notify any transfer of tho  place of his residence or
| 'practice to the :Council and "the State Veterinary Council within nincty

- days of .such transfer, failing which his right to parricipate in: tho
’ .+ election ‘of members..of the~ Seuncil or a Siate Veieripary Council

--shall be liable to be forfeited by -rder of the Central Government
either permapently or for such pe. ;d as may be specified therein.

@ CHAPTER [V
PRIVILEGES OF REGISTERED VETERINARY
“wm..  PRACTITIONERS

29. Subject-to the conditions and restrictions laid down in this

Act, every person whose name is for - the time being borne on the

. Indian veterinary practitioners register shall be entitled according. to

“his qualificatiops: .to practise as a veterinary practitioner and to

recover, in 4ue course “of law in respect of such practice any expenses,

< charges in’ respect of medicaments and other appliances or any fees.
to which be may_ D¢ entitled.

'.30, "No,pcrson,, other than a registercd veterinary practitioner,
shall— . '

(a) hold office as vetcrinary physician or surgeon of any
other like office (.by*_yhgl,t,cv.:.xz,.nu,nm_cﬁll.cd) in Government of i any
» . ' institution maintaincd by a local or othier authority ;

' t/(b) practise vglcrinary medicine . in any State:

, . L Moo mt i o o7t D AR i § AT S T
: Provided tbat the State Government may, by order, permit
a person holding # diploma or certificate ol veleriaary gupervisor,

+ : by the Directorate of Animal Husbandry (by whatever name |
" : called) of any State or any veterinary ipstitution in_Incia, to

i1 L render , ynder the supervision and  direction of a registered
N NN 7 3 : SRSl
; . “-‘ _veterinary practitioner, M inor_ vel TCCS: '

i ' s}y - EXplanaliom.— MInor veterinary Services’ means the rendering
‘ ' of preliminary veterinary aid, like, yaccination. castration and
{ ... {..dressing__of ~wounds, and such other=typés of piCliminary 'uid

: N o the  treatment of suchGflmentsTds the ~State ™" Gaveroment |

- may, by notification in the Oflicial Gazette, specify in the behalfy
© 7777 (b) be entitled to sien or authenticate a veterinary health
D@ certificate or any other certificate required by any law to be
- ‘sivmed or authenticated by a duly quatified veterinary practitioner;

(d) be entitled to give evidence at any inquest or in any

, ' . A court of law as an expert under  section 45 of the [ndin
"- of 1872 %Evidcnca Act, 1872, 0n any matler relating te veterinary medicine.

‘ fm,,iu.f\y &
R

. stockman or stock assistant (by- whatever nime called) dssuedy

Removal
of names
from the
[ndian-vete-
rinary prac-
titianers
register.

Pcrson
enrolled on
Indian vite-
cinary prac-
titioners”
reqitter  to
nouiy change
of place of
cesidence oc
practce.’

Privilcges
of persony
who are
enrolled on -
Indian -
veteiinary
practitioners
rogister.

Right of
persons who
arce enrolied
on tlie {ndiam:
veteronry
praclitiousss
gegistera

;vl . ’&*‘NN EXURE- ,Ar/ o
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COMPILATION OF ITFTH CENTRAL PAY COMMISSION REPORT

() ) ‘ )

)

1)

7. Range Officer/FForest 1400-40-1800-EB-50-2300

Ranyer
8. Assit Conservator of 2200-60-2300-EB8-75-3200
Foress - 100-3500
Fire Staff A
750-12-870-EB-14-940

9. FRreman

Andaman and Nicobar Islands :
Directorate of Fisherics

12. Fisheries Development
Officer/Asstt Dir.

13. Surveyors

2000-60-2300-EB-75-3200

14, Plant Operator-cum-
Mcchanic
Public Works Department
15. Assit Town Planner  2000-60- 2300-£1B-75-3200
100-3500
1200-30-1560-EB-40-2040
1400-40-1800-EB-50-2300
950-20-1150-EB-25-1400

950-20-1150-EB-25-1400

16. - Assistant Shed Master
17." Shed Master
18. Overseer

Health Department

19, Pharmacists 1200-30-1560-EB-40-2040

20. Lineman-cum- Mcu:x 950-20-1150-EB-25-1500

Reader - L

Forest Department AY9

Veterinary Compounder 800-15- IOIO-EB -20-1150
22. Senior Veterinary 950-20-1150-EB-25- 1400
" Compounder

‘Dadra and Nagar Haveli :

Health Department -
23. Bio-Chemist 1640-60-2600-EB-75-2900

. Public Works Department -
24. Draughtsman Grade i 1400-40-1800-EB-50-2300
25. Draughtsman Grade Il 1200-30-1560-EB-40-2040
26. - Draughtsman Grade 1l 950-20-1150-EB-25-1500
Lakshadweep :
Directorate of Health
. Ayurvedic Physician - 2000-60-2300-EB-75-3200-
: < 100-3500

2

~3

1200-30-1560-EB-40-2040

. 5§500-175-90¢%)

6500-200-10500
7500-250-12000

2610-60-3150-65-

3540

6500-200-10500
7500-250-12000
4000-100-6000

* 4500-125-7000

5000-150-8000
4000-100-6000

6500-200- 10500
7500-250-12000
4500-125-7000
5000-150-8000

3050-75-3950- 80

4590
4000-100-6000

4500-125-7000 -
5000-150-8000
5500-175-9000
4000-100-6000

4000-100-6000

4500-125-7000

apre—r——

6500-200-10500

5000-150-8000
4500-125-7000

4000-100-6000

8000-275-13500

104,10

104.10

104.11

14.20

104.21
104.22

104.23
104.24

104.24
104.25

104.29

104.30
104.30

104.32
10433

104.33
104.33

104.36

S e« e ¢
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of those killed in action ftar their reselt lement/ rehabilitation: as is
Qiven to DRef pers particularly o respect of the fﬁll)wxng (ot
(@) PFreterence in peroaviding re=emp. .
; - i ¢
(b) Prafarantial allotment af hawsesplob. !
(¢) Grant of loans to purchase house/plobs P
(3)  Allotment  of land to Ehe Lanodelass FI:r«--Aus‘-%unl Riflea pers "
during the course nf the racediaty ar Land in rural areas.
ta) Grant of achalarship  to ohildeen  af pore killed oar
N vounded “divablaed {n action, X _i'
T6. Central Para Military Force J(CPMF) Hisp Facilities, CP4F
pensioners and their tamilies wha dve pot avaiting Centiral Bove. HC&‘
Sepvxcea CGHS Y famillities, will he allemuwd tr o avail  med 1nc£116t&
YR HpBR - Anrespecéve atythie Farch’ "y PAErel fpamit @°F o p"
Bgtaxled {rnntr on the subjeel have been \i\(ulxtad :vtdo tht. 'Dto =
g . o' )
. . . o ”\mHL Y UL

o e I ' RETTIN

AL '




lattor NO AsPars/Dh CRE/FB VA =T UL daned 70 1 O DGAR Record
CBranch 1% vAELLNG foentity Carmda to all penainnses e Fing e procnudihg
on~pension. Similiare Ldenty by fava will D Vet o NOEs af Jacessed
ps¥e. These identity card will be the auth for  seakiny CPMF  Hasp
ilitiep. . ' ' '
22? Hed Allce. The Gazett: of India (Lo traord iary s to 192 dated IO
ng' 1997 hag authorised med allce to penoneren cesiding oo 3n area
"mnot coveyad by Cantral Govt Ha2alth Gofhame. A sum of Fs 10 per . month
. . fiwed mej allee 315 authorised to all such pensioners for meeting th-

day to day mad upINHRI ghat S0 Mot raagure Hoapxtaliéatxon.

”

¥
. e v

. . Y
28, CSD facilit to Ex—-Assaa Rifles Persqnnel. Thie Ute nAad taken up
a wasu v R the owbt vide Juttor MO R T S R W dAead T Mar 93, far
entending| CSD Cantesn and med tacitlibiea % LAmyeminlie Lo Aray i
ot v Ll umedh, L EamReLam Ry tles it ae Viver 174 Man Corned down our
> Propoaal vide thetr letter MNO WIAUTA B NI i dated W7 tep @Y%, - Nov
. withstanujng the Yhove, this casae Rat agary hoeeo taker up Oy thise D}b
v . vide our! lattar MO L/ l=W/7-Re /e dated L1 Tul 96 sith MHA  for va-=.
- conatderation. The aubtcomse 1H w1 ng purﬁuod. , v

R
PN ADS

Conglusion

‘ o Thisqbulletin prings outb cartain pay and a\Iag:.entitlementﬁ 1o
addition §o thaose sirculated earlier, and thauw app}xc;thxty in Assam
Ritles 1¢ hue Aalso addressad certain addl  18suVeSs of §th‘ cecC

! i ' Wl H c ak 3 is Dte O ractity thom, Thig 19 30

nomalias. and ghe action taken by thas ‘ . .3
- :nf; bulletin only and it should not be quutad am ‘iﬁﬂﬁdfﬂi Qﬁfch' YP“
? fofovaﬁ?~G3?¥“bFBGF§";ﬁbqu"bd"raf'toiv ProgreseTon oUtREINITIgIeRUes
'w!II'Hé'dTrcula¥§d to all as and uhen dispased ott by the Ministry.

I‘l 7 ) . ) ‘. ) . ' ‘
) a copy of this hand out wiill be disptayed a? promxnent’pldces.;zq
all purs expluinea af tha covrect posn by cdr in the chain. Hindy
varsion of this letter 18 heing (wmd aepar LR ly.

B #-
(RE Ravat) )
(.t Lot : 1
‘ ap (M) ‘ L
o ” for DG Assam Rifles
1
. .
’
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. e - _ . - ‘
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 ANNEXURE-H

705550 C fhacat Sariiar K(*ﬁ?
" Government oi Imklia \\*y
Grih Mantralaya
Minigstry of !loma Affalrs
Mahanideshalaya Assam Riflcs
Directorate General Asgam Rifles
shillong - 793011 T

11.14015/5th crc/98/A-11/ v ?' March 98
R . :

Govt of India

Ministry of Home Affairs
(PF,1)
New Delhi-01

%EBE%%QE%%QIQN OF UPGRADED TPAY 3CALE\FROMvO1_1_96
SR THE PO4TGL _OF VETERINARY TELD ASSISE R
TR ASSAM RIFLES ;

Sir,

lo 1 am directed to invite Ministry's attention to tia
approved pay scale appearing 3t serial No., XXIV (¢) in Part
spy of First gchedule of co5(RP) Rule 1997, wherein the
revised scale of certain comudn category of Veterinary
scaff have bean approved by the Govt as undar =

Name of Post g£¢~revised Scale Revised Scale
Stockman/ Qg 950"'20—'1150"25"‘ l
Compounder/ 1500/~ 1
Stock asstt/ ‘ P l |
aninal » TO lRs.Aooo-.loo--Gooo/--pm
Husbandry rsstt/ 1200—30—i560~ 1
Dressel 40-2040/~ pi
2e It is éubmitted that thcere are 31 sahctioned posts oL

veterinary Field Assistants in this Force who have been

allowed standard revised Scale witlh effect from 01-1~96

replacing the pre—revised scale ‘as per part 'A' of First
schedule of ccs (RpP) Rule 1997 as under . '

Name of Post P{e-revised bualifica;ion Revised

TCale oF vay - SCaLe
Veterinary (a) 975=235 Matric or 95 3200-85=
Field 1150-~EB=30 equivalent 4300/~ pn
Assistant ~1540/~pm with Diplona
(VFR) in veterinary
science ‘ S
(b) 950-20- Non=matric Or. Rie3050-75=
1150-EB=25 equivalent s 395080~
Kfﬁf ' 1500/ =pm with certifi=- 4590 /—pm
- ~ cate in -
\\/  Veterinary
::jj} sclences
)k‘/ 000002/-
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705095 Mehenideshalaye Assom Rifles
ﬂlroctorete General Assnm Riflea
hlllonq - 793011

1.14015/C-Duty/VF pA/Mad=d | oa} pug 99 .

List "A!
List 'B
List 'C!
List ‘g

1. Guide lines on charter of duties of. Veterinary Fiold
Aasistant Assam Rifles is fwd herewith na . par nppx :tt fer your inf’ oL
necessary action please. :

2. Pleoase ack. - -
A
Vi

P v eem
( R‘S'Rizg;e*) '
Col
= . Deputy lecctor (Medirnl)
gncl : 01 (Onc) sheet. ' for Dircctor Gcnernl Ascrm Riflen

———— e e




t ! ~
— ;
. |
o U ik ’
(Bef to bGan lettor Mo,
[,14C015/CDutv/VF A/Med=d
dated Quag 99 :
CCHARTER OF DUTIES OF VETERINARY FICLD -
ASSISTANT ;. ASGAM RIFLES '
‘ ’ Py A
2 ‘ ‘ 1, Charter of futies of Veterinery Ficld Assiztent rre ons

S under - s l I
“”\ " - (a) Requlmr medicnl dnspection Lo b cﬁnduttuﬂ, to
e ' ensure fitrces of snimals, by the Veterinnry fisle

y rssistont aned preoper recerd of such inspections b

' maointrined, Vo :

I \kﬁa' Pugular medicel exemination ane treatment.of cick
Animnls hold At Uattalion, ' o
SARE ‘ (¢) Ruaul~r medical pxominotion of Animale C~vailebl.
i in Deiry verm,Foultry farm on Pigyery frrm ote in the
’ . ‘ : ' Brttelion, : '
£ :' :X'U Vetorinery Ficld pasistant slways oceomgiony Che

- : J}“ tnimrl transport when they cerry losd from dne place o

i qﬁ nnother. ' :

ot v . . ] )

o I v v
R N {n) Cxamination «f MOH (Moat nf Hoof) ond inepiclion
M o of droescd meat issuert to the troops.

-~ vt} . .

D ‘ [ . * . . -

N v (f) Veterinory Field Assistant ocnoures thet cons ,

RigE supplied by centrector ore fresh, of good everege size

o 1 end weight of 12 eags is not he less thon HL0 aws,
Inctividual eqq weighing leag than 40 gme is not bo
rccepted.

! ¥ - (a) Veterinory Ficld pesistant ﬂlsnvunpurun that Poultry.

o live is heclthy and weil nourisher, '
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AN NEXURBA

Appendix 11

Classification of Technical Posts into Various Groups

1. Farm Superintendent

2. Superintendent (Dairy)

3. Dairy Farni Superintenden:
4. Farw Manager

5. Dairy Manager

£, Dairy Cattle Manager

7. Assistant Farm Superinicndei
8. Assistant Superintcndent

(D3

9, Juaws §acad Manager

1), Junior Gardzn Su;\"erlnlcmlcn(
11, Junior Manager

12, Junior Superintendent

13, Asstl. Furm Managenicnt Ohieer
14, Assistant Manager

15. Field Officer
16. Field Supervisor

17. Assistant Ficld Assistant

J18. Field Assistant N

19; sumior Field Assistant
20. Junior Field Assistant-cum-
Curer
21. Curer

.. 22, Fieldman .

23. Senior Farm Assistant

24. Senior Assistant (Farm)
" 25. Farm Assistant
.26, Junior Assistant (Farm)

27. Herbarium Keeper

28. Herbarium Assistant
129, Nursery Assistant

‘s
I -
R T

GROUP I--FIELD/FARM TECHNICIANS

30, Semor Cattle Supsivisor
31- Animal House Keeper
"3, Horticultural Supervisor
33, Forester ' '

3¢ Senior Stockman

213, Stockman

30. vescnnary Gficer

37. Senior Veterinary Assistant
deovsterninary Atsigtone

A Verrinaa Chaniiinabinder

4U. Pishing Mue

45, Scmor fochical Assistant —
42, Vechnical Assistang

43, Junier Jecunwn ANt

44, Rice Production Training Asstt,

45. Agricultural Assistant
46. Botanical Assistont

47. Extension Assistant _
48. Entomoiogical Assistant
49. Horticultural Assistant
50. Livestock Assistant. {
51. Meteorotogical Assistant
52. Physiological Assistant”
53, Plant Protection Assistant
54. Sced Exchange Assistant
55. Asstt. (Seed Production)
56. Scnjor Soil Assistant

57. Stock Assistant -
58. Senior Block Assistant
'59. Ficld Plantation & Store Asstt
60. Junion Survey Assistant.

I
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* ANNEXUFREA| o

CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATI BENCH.

~

Original Application No. 65 of 2002.

Date of Order : This the llth Day of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.
The Hon'ble Mr K.K.Sharma,.Aéministrative Memher.

Shri Soraisam Manimacha Singh,
Veterinary Field Assistant of

assam Rifles now posted at

“A.R.Thoubal, a resident of Chingamakha Maisnam

Leikai, Imphal West District, Manipur ...Applicaht

M e &
Y

By Advocate Sri 5.M.Dingh

- Versus -

1 Union of India,

through the Secretary to the

Government of Indla, V : a
Ministry of Home Affairs,

The Mlnlstry of Finance,
through its Secretary.

/Govt. of India, New Delhi.

3. The Director General,
Directorate of Assam Rifles,

shillong=-793001.

- 4. The Deputy Inspector General,
MP Range, Assam Rifles,

5. The Commandant,
7th Assam leles,

Thoubal.

.Respondents

By Sri_A.K.Choudhury., Addl.C.G.S.C.
[ J

ORDER

CHOWDHURY J.(V.C)
The issue relates to upgradation of pay scale of

veterinary Field Assistant serving in Assam Rifles to

ks.4000-6000/- in parity with those other counter parts.

%
M o

Ny

s



—2. Mr A.M.Singh, learned counsel appearing for the

applicant stated that the applicant was égitatlng the
matter in different forums and failing to get any remedy he
moved ”E%%*EiﬁbhéitfﬁéﬁEﬁﬁwggﬂbGgﬁﬁét; High - Court in Writ
Petition(civil) No. 798 of 1999. Finally Sy order dated
31.12.2002'the Wfit Petition was disposed of direéting the
applicant ﬁo‘move the appropriété forum to seek his remedy.
Herice ghis application before the Tribunal for redressal of

his grievances. Mr Singh also pointed out to the reply

\

ggbmitted by the respondents in which it waé indiéateﬂ‘that
the authority took a decision advlujng the Agsam Rifles to
précess the proposal of cadre resttuéturihg 6fAthe post of
Veterinary Field Assistants:i“ the manner indicatgd hy the
Ministry .of Home Affairs in its communication dated

17.12.99. The relevant text of the said communication"is
roduced below @

(i) DD(Pers) BSF. has intimated that a
proposal for .cadre restructuring of
Veterinary staff is being processed by
them. ITBP is alsdf processing the
proposal -on the same lines. Assam
Rifles was advised hy Dir.(Pers), MHA,
to process . the proposal for cadre
restructuring of the post of VFA.

(ii) "o maintain - uniformity in
educational: gualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ~ ITBP, so that -a
similar proposal on uniform lines is
formulated. o

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in
Assam Rifles VFAs are civilians, to
maintain the uniformity in the rank
structure, Assam Rifles were advised to
propose the combatisation of these
posts as well. :



(iv) Since the matter is already
subjudice, any decision for upgradation
of pay scales in Assam Rifles can be
taken &fter finalisation of the Court
—— - case."

Mr- A.M.Singh; —learned—counsel  for the—applicant Yas also
drawn our attention to tae commdnication sent by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

implementation of upgradation of the pay scale of

inary Field Assistants in the Assam Rifles. The said
communication clearly indicated ~ the decision of the
3 :

~ - a?' . o .
P B uthority for revising the pay scale.

3. We have heard Mr A.M.Singh, learned counsel for the

1

applicant and also Mr A.K.Choudhury, 1eé;ned‘Addl.¢.G.S.C.
for the respondents ét leAgth. Considering the facts and
circumstances we are of the opinion that the matter reqguires
no fu;é%e: adjudication from our end. fhé Government -has
taken a decision in principle and in view of the pendency of
the Court proceeding the autho?ity did not take ény step for
implementation of the matter. In.view of the clear statement.
made by the fespondents we dispose»of th;s application with
a direction on the respondents‘to implemént the undertaking
- -— as expeditiously as poséible, preferably Qithin a period of

S three months from the date of receipt of this order.

e ‘ '
;(ﬁvThe application thus stands disposed of. There shall,
\,'; P .
1%~ L4 v
) &U‘% £ '\é\\ A .
Qﬁ@f« 3 ¢ Howevey, be no order as to costs.
€t S%ﬁ,

e ——

SU/VICE CHAIRMAN
e Sd/ MEMBER (Adm)’
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Telg No. 705075 ‘ Mahanideshalaya Assam R:iﬂes_
Directorate General Assam Rifles
Shillong — 793 001

| A/Pers-Pay & Allce/ 2001 " 24 Apr 2001

List: A
B
C
F

PROGRESS ON PAY ANOMALIES CASES

1 Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No.

11011/11/2001.G(SD)/1214 dt 11 Apr 2001

2. | Progress on pay anomalies proposal are given in the succeeding paragraphs for info.
o 3. Rank and Pay Combatant Clk. To bring ﬁarity in ranks and p_aylwith other CPOs, a

case was taken up with MHA during 1997. After protracted correspondence and several
mtgs held at MHA it has.now been decided that entry grade of Stenos and combatant clks
would be ASI (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and
Rs. 3200-4900/- in all CPMFs. This entry grade will be applicable to the new éntrant
and the existing staff in the Steno and ministerial cadre will continue to wk in the same level
where they are at present. This Dte has further taken up @ case with MHA that unless the
existing cadre in redesignated one step up, the new policy cannot be implemente

- MHAS decision on the matter is still awaited.

submitted to MHA and the case is lying with MOF for approval.

MHA has decided the following pay scale for all CPOs.

(a) Rfﬁ cook, washerman Barber, © Rs. 2610-3540/-
g Carpenter, EBR, Tailor & Painter.

(b) Rfn WC & Safai | Rs. 2550-3200/-

The fin implication along Wwith restructuring propos

approval 1
(GD) from above cats will be made in RRs.

i

Y
g

L 4. Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR
with the same intake QR for rect/remusteration are given the 1k of Hav whereas their
counterparts ‘inother CPOs are given ASL The MHA had asked to submit proposal
indicating cadre t0 cadre comparison with BSF where the 1K of ASI is available in
cat also along with fin implication. The proposal along with fin implication has been

other tech

5. ~Anomaly in Pay of Tdn. There are nine cats of tdn of AR such as Cook, Carp, WM
etc are being given less pay than their counterparts in other CPOs. Case was taken up that

al is being fwd to MHA for
it has also been decided by the MHA that the provision for remusteration in R

O



6. Revision of Pay scales of Hony Rk of Nb Sub. After declaration of Sthe CPC
report, Army has enhanced Rs. 100/- of add! element of pension to NCOs granted hony rk
of Nb Sub on retirement from Rs. 30/- wef 01-01-96.1 On the similar line a case has been

taken up with MHA for enhancement of ex- AR Hony NCOs. The case is lying with MOF
for consideration. ' :

’ / Implementation of Upgraded Pay Scale from 01-01-96 for the Post of VFAs. In

5% CPC the post of VFA and equivalent grade in other org has been revised by a single scale
of Rs. 4000-6000/- = a case has been taken up with MHA to accord. approval.for
iﬂplgm‘gﬁ’tﬁ‘t}ggvgf revised scale to the post of VFA in AR Case i$ undex prog.-

8. Anomaly in Pay Scale of Civ Dtmn. Dtmn in AR drawing scale of pay as per part A
of 1¥ Schedule of CCS (RP) Rules 1997. In 5" CPC dtmns of other orgs has been gtd Part B
of 1% Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been taken up with
MHA for applicability of part B Scale to AR dtmns wef 01-01-96. The case is under
consideration with MOF.

9. Admitting Revised Scale to Teaching Staff as per Part B of 1* Schedule of CCS
(RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scale of 5
CPC to teachers of AR. Case is under consideration with MHA.

( Satendra Kumar)
Col
DD(A)
For DG Assam Rifles
Copy to :-
List ‘D’

List ‘F’

Malik




. Assam RJﬂcs VFA"s h! requcst your ¥ honom t

:No 019 VFA,
HP Dinda

15 Assam*Rifles.
C/O 99 'APO ‘

To.. Nhhamdeshalaya Assam Rifles’

Directorate General Assam Rifles
(A Branch)
Shillong - 793011

(Through Pfooéf Channel)

Subject : - ENHANCEMENT OF PAY SCALE OF VEA
Sir,

Wxth duc ;espeot I have the honour to submil the following facts for your kind
consxderanon and favourable orders please. '

- 2 BRI R

’Kmdly rofer- the enclosed a copy of my application dated 27 Sep 2002 and your up\\

there to v1de DGAR)lcrter ‘No IL 14015/5thCPC: 98 A-TI/42 dated 07 Nov 7007

|,, &1

\ As Itis loamt tha

t the Hon’ble Court (CAT) has disposed off the -case in favour of the
0 1ssuo nocessary orders for the cnhanvumm of "my

pay at the earhcsf‘ 1shall be obliged.
Thanking You

Yours faithfully,
| nda
voon (1 P Dinda)

Dated 1 22 Apr 2003
T VFA

Copy to :-

1. Directorate Gencral Assam Rifles \

Legal Br anch |
Shillong - 79301 1 \

1

Headquarters AL
Inspector General Assam Rifles (N) {:7" Sior vour info and novesnart achon
C:O 99 APO ‘ ' | RIRRECS
3. Headquarlers \l
Manipur Range Assam Rxﬂcs : /\

. CIO 99! iAPO : - ‘
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